ZI TEM NO 3 COURT NO. 9 SECTION | X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).507/2002

(From the judgenent and order dated 19/10/2001 in AAA No. 15/1997 of The H GH

COURT OF BOVBAY AT PANAJI)

PADMAVATI RAJE WADI YAR (D) BY LRS. & ORS Petitioner(s)
VERSUS
SHAI K HASHI M | SAAC (D) BY LRS. & ANR Respondent (s)

(Wth prayer for interimrelief)

(For final disposal)
Date: 21/11/2006 This Petition was called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE AR LAKSHVANAN

HON BLE MR JUSTI CE TARUN CHATTERIJEE

For Petitioner(s) M. P. Venugopal , Adv.

M. E. Venu Kumar, Adv.

M. H V. Haneed, Adv.

M. D. Pool akkot, Adv. f or

MS. K J. John & Co.

For Respondent (s) M. Samr A Vaidya, Adv.

M. N tin Deshnukh, Adv.



M. Abhi sth Kumar, Adv.

M. V.M shra, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Me. heard M. P. Venugopal , | ear ned counsel for
t he

petitioner and M. Samr A Vaidya, |earned counsel for the respondents.

The Hi gh Court by its order inpugned dated 19th COctober 2001 in appeal

under Arbitration Act 15/97 while

-2
passi ng t he final order r ecor ded t he consent of bot h t he parties to

he

appoi ntment of Dr. Eurico Santana de Silva, retired H gh Court Judge of

Bonbay, at CGoa, as sol e Arbitrator to resol ve t he di spute bet ween te

parties. Aggri eved by t he sai d order t he r espondent bef ore t he Hi gh

Court preferred the above special |eave petition in this Court. Wen the

matt er is listed for final di sposal t oday t he | ear ned counsel for t he

petitioner on instructions seeks pernission to withdraw the SLP and to

abi de by the ternms of the order passed by the High Court in regard to the

appoi ntment of Dr. Eurico Santana de Silva as sole Arbitrator to resolve



the dispute. Recording the subm ssions nmade by the | earned counsel for

the petitioner the SLP is dism ssed as withdrawm. No costs.

( Suman VWadhwa ) ( Phoolan Wati Arora )

Court Master Court Master



